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At

T 1/15411. 12,‘?6!' ‘Counsel for the appllcant s Mr. M.P Dixit
Heard tbe learned counsel for the applicant,

Admit, Issue notices to the respondents to file

N e
W‘ Be written statement within four weeks. Rejoinder, if

22\ : ‘
N ji . . . .
uf/’/“/ﬂ any,m@y be filed within two weeks theredfter. Requisites o
e | | 4 -

}\ig&/« ' ’,,C[é to be filed within 3 week. List on 6.1,1997 before the

‘. - / : . . . e T . ] 5

I,,R,egistrar_ for conpletion of _pl.ea_dings..

oo - Prayer for interim relief is refused.\\/&\/“-

SUEEY | IR : - ( V.N.Mehrotra ) - |
ny Vice-Cha_irman

2/6.1.111997 ‘I'he learned counsel for the &pplicent Sh
KJ .P.Dixit is present. Mr.D.G.Dastidar, JI:L.éi to
7& Gduta8m Bose @ppedrs for the reSpondents.

Notices have been issued to the respondents.

Put up on 19,2, 1997 for f£iling W/s,

( M. L. li;aswa‘ﬁ_ )

PR .o Do . | Registrar I/c
. . ? T P " .T " o el
3/18.2.1997 ‘ The 1earned coun*el for the applicGnt Shri
; 4
&&:‘"\\W}‘ M. P. Dlxit is present. Shri Gautam Bose, learned _. _
%M’\QS\SM cc_unsel dppedrs for the respondents.. W/s has not 1 ' -

1 Yo Y | , _
%\)&ie}\/ﬁ,&b‘r been filed as yet. Put up on 18.3.1997 for filing W/s.

( S.P.Sinha )
Dy.Registrar I/c

T
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. 4/18.3, 1997
MPS.
'5/30..441997
MBS,
| 6/30. 5 1397
.J{s%dud@“b°mdr
j‘w%; i;ﬁirr
%V.AX t/g,ﬂy/b |
NI Ll
1616 qa/MPS |

T/ 9.7.97.

-

-

/cBs/

The ledrned counsel for the P plicant is present"

None for the responaents. No W/slmus yetbeen flleirifjbﬁ’”
Put up on 30.4 1097 for flllng W/s. )

e

s

‘;{W

Dy.Registrar I/c

- None for the"parties. No W/s' ms yetbeen filed

Put up on 30.5.1997 for filing W/s as a 1z

Dy. Registrar I/E RERR.

None for the parties, No W¢¥s has yet been

(s.
Dy.

filed, though sufficiént time was givau therefore,

In the ciricumstances, -let it’be'listéd‘héfore the
. Hon'ble Bench for direction on 9.7.“1"’997.‘ ‘ 0
‘ ' . "»' k) -~

TSinha )
Registrar I/b

Shr1 G. Bose, the c0unsel for the respondent

Shri M.P. Dixit, the counsel for the appllcant.

prays for three ueeks time to file rejoinder. Allouad.

Ll st it on 27 £.97 for dlractlon.

"

(V.N. Mehrotra)

Vice-chairman

-

/
.P78inha ) o
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8J/ 27.8.97.  Shri M.P. Dixit, the counsel for the applicant.
Ve i nden +© o Shri G. Boss, the counsel for the respondents.
Fhs u)/f s by B - ~ ,.
fh/b The learned counsel for the applicant states that he
hod 14 : |
tf N » . .
@wmff;ag gy { - shall be filing rejbinder Huring the course of the day. List
9 ‘ o . .
o L .
¢~“4 ?Qﬂ&mﬁhd' on 3.10.97 for hearing before the Single Member Bench.
w N N .
p T
/ces/ (v N. Mehrotra)
Vice-chairman
3ince the Bench is not available,
list on 27,11,97 fer hearing,
‘ (VeKe Srlvastava)
. S Oy..Registrar
10./ 27:11.97. The ‘case is adjourned to be listed on 6.2.98
for hearing. Q
/@8s/ . " (Se Das Ggpta)_ . . {ViN. Mehrotra)
Member (A) Vice~chairman
11/06,02, 98 Shri M.P.Dixit, ocounsel for the applicant,
On the request madeby Shri G.Bose, counsel
for the responaents, case is adjournea(to 16.04.1998
for hearing. - \»\ |
. (R, Rangarajan) (V.n.Mehrotra)
SKJ Member (A) Vice-Chairman
12./ 16.4.98.  shri M. P. Jlxlt, the counsel for the apmllcant.
| Shrl b. Bose, the c0unsel For the respondents.
o By mutual consent, the cass is adjourned to
15 5.98 For hearlng. F94;%4Eiﬁc;5
e O . /7
/cBs/ (G. NARASIMHAM) (L.R.K. PRASAD)
N MEMBER (3) MEMBER (A)
\
\
AR

b



A

List on 28,09.1998 for hearing.

V_/@Q - :
. . . ' e (L’R. 1<0Pmsad)
SKJ . S Member (a)

%

16./ 28.9.98.  Shri M.P. Dixit, the counsel for the-applicant..

None for the réspondents.

due to ralny reason, the respondents' counsel ha§ not come.

AY
I

Let it be adjourned to 23.11.98 fcr hearlng. ?

ol

fees/ T | T (LAKSHRAN JHA)

MEMBER (J)
h7./ 23.11.98. On the requeat made by Shri M. p. Dlxlt, the counsel

for the appllcant; llst 1t on 11.1.99 for hearing.

el

(LAKSHMAN JHA)
MEMBER (2J)

/cBs/

A

0A -‘565/96 o | ‘?“'. .
SR
13./ 15.5.98. With consent of both the partles, case is
adjoumed to 27.07.1998 for hear§§~.
_ v o (L.R.K.Prasad) ' : (v. .Mehrqtra)
SKI ' Member (a) , Vice-Chaiman
14/27 .7 .98 : As prayed by the learned counsel for e
the applicant 1list for hearimg on 24.8.98. .
y ® . e o
Co e N o - f“ e 'fljjﬂ
o P [ N T R . [}
cwr " . | ( L.R.K. Prasad )
SKS : ‘ - Member (A) . §~ 
:.iS/é4.68.98 Shri M.,P.Oixit, counsel for the applicant.

The laarned counsel for ths- applicaﬁt statas that -
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ADDIICANT (8) oe wer son vor won sus soe sae wst i ss ver wne e wes oo <o RESPONARAL (S)uee cee oo woe wor ws wue wes oo

' ‘ “ N A A e . ) v
Advocate for ApPICAnt (8).. s wee 1ee ser ee ves o .-Advocate tor Respandent (s) e w. wi e cor aeo oee
§m."“:“.m."“.m."".m.“".u.m.“".".m..."".m.”.~“.u.m.....“".m oo aue
Note of Resistéy | " o | Ordars of the Trib'qnal
18/11.,1,1999 List it forhearing on 8,3.199s, :
: t L.R;ngz;;;;—;ij>
| M . ... . emer ()
' . ’ PO . e . ey ! ’ . ¢ N \
19/8, 3.1999 List it for hearing on 9.3.1999.
. ( S.Narayan )
MES, : Vice~Chairman
20/9.3.99 .  Let it be listed for hearing on 10.3,99 for
‘ ) ‘ want of time, '
‘ ' ' (S.Narayan)
. MPS | Vice~-Chairman)

(S. WARAYAN)
VICK~CHAIRMAN ‘
22,/ 10.3.99. - shri M.P. Dixit,’ the counsel for the applicantw‘

Shri G. Eﬁbse',‘:’“thﬁé. counsel for the respondents.

By mutual consent let ‘it be a.djd\i.lrned to
16.3.99 for hea_ring.

_ | ééyﬂr
/ees/ |- - D (5. NARAY AN )

VICE-CHAIRMAN

T
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23./ 16.3.99. Shri M.P. Dixit, the counsel for the applicant.
Shri G. Bose, the counsel for the respondents.

~.

By mutual consent of the parties, the case is
" adjourned to be taken up on 6.4.99 for hearing.
/cBs/ AT ~ P (LAKS HMAN JHA)
“ ‘ MEMBER (J)-

24/06.04.99  Shri M.P.Dixit,‘counsel for the applicant, -
Shri G.Bose, counsel for the respondents, =
By mutual consent of the parties, the éaée’"@s
adjourned to 07.05,1999 forks hearing,

(S.Namayan )

ST _ o : - Viee-Chaiman
"‘25/7:5:1999 List it for hearing on" 26,7.1999 IR
MES, , lz;smber 2713'33 ) ( LMR;£'. Prasad

| _ _ fenber (A)
26 - . .
Zé.tm.?g A For want of time, ‘hearing is
. :

adjourned to 17.9.99,

f"*?€39f§i__, _ . a%%:zz”;“ -

(L.R.K.Prasad) .~  (S.Narayan) | ..
- Member{A) Vice-~Chairman

27/4¢ 17.9.99  List it for hearing on 2.11,1999

. : L] . - c < .o ) > .
. - g
1

AKJ (L.JHA) (L :
: - _ «R.K.PRASAD)
MEMBER(J)  MEMBER(A)




28/2,11,99  List it for hearing on 28.12,99 . | -
. (Lakshman Jha) %7 (LeReKe Pragad@) | .
SRK . Member (J) Member (A) - . ‘
29/28.12.,99

Sh. M,P,Dixit, ceunsel for the applicant

Sh., V.Jha, JC.. to Sh, Bose, counsel for|the resp,
Counsel for the applicant prays for aldjourn~

ment, list__it for hearing on 28,1.2000

N

4

“+ e’ - o b / . ' -
AL o
ARJ X (L.JHA)
‘ - MEMBER (J ) ]
30/28.1.2000 For want of time, list it for hearing
' on 14.3.2000, i

.v N : . . , % T~

( L. '.H,mingliana ) o ( 3, Narayan|)

SKS - Member (A) ‘ Vice~Chairman

31./ 14.3.2000,

- For want of time, hearing is adjourned to 16.5.2000.

(L' HMINGLIANA) R (8. NARTﬁ:;;;’

MEMBER (A4) VICE=~C HAIRMAN

RN
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MEG {

' 34/4.8.2000

MES,

. SRK/

32/16 .5 .2000

'B3/19,7.2000,5hti M, P,Dixit, coumseél for the applicant,
/Shri. G,Bose, counsel for therespondents,

© om 19, 9, 2000,

( L.Hminglisna

35,/19 .9 .2000.

As D.B. of Court No.I is ndt available,

list it for hearing on 19.7.2000.

HminglY¥ana )/M(A) (Iakéhman"ﬁdé )/M(T) |

" . With mutual consent. list it feor

on 4,8,2000, _‘
( ukshmgti/aa‘ )

Member (a) Member (J)

For wapt of time,

ik

list it for hearing

(_ Lakgé)an Jdha )

Member (A) Merber (J)

Shr:. M.P., Dixit counsel for appllcant

Shrl G .Bose, counsel for respondents

With-mutual
[A_consent); list it for ‘hearing on 28,9.2000,

= Laksluu%li:‘/(ma )

Member (J)

-




/ces/
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- )L hind P

36/28.11.2000 None' for the applicant

iSh:i G. Bose, counsel for-respondents

.« -7 i-u . ¢ .List it for hearing on 27.11.2000.

SN TR Ogﬁr

SKS - . { Iakshman Jha )/M(JD

-~
wb‘,

_‘37/27 11 2000 Shri M, P Dlxit, counse ]l for the applicant.

Shri G. Bose. counsel for the respondents.

With mutual consent, list it for
hearing on 8.1 2001

" ( L.R, I;Itasad ) ‘( S,Narayan )
Member (A) | Vice~Chairman

* 38/ 8.1.2001. -

As per resolution taken in bar on the sad [
demise of Hoﬁ'ble Nr.’Justicé C.N. Tiuvary, (Retd), the

“case is adjourned to 5.3.2001 for hearing.

o Zm’/

Ap—— —

(LR K. PRASAD)/M(.A) ' (5. NARAYAN)/V.C.




/ces/
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39./ 5.3.2001.
Shri'M.p. Dixit, the counsel for aapllcant.
Shrl G Bose, the counsel for respondents.
Heard learned counsel appearing‘on either
side. Referring to an order dated 8.1.2001 issued
by the fespondents railway, it Qas éubmitted that the
grlevances as- la1d dOun in the 1nstant DA has Rer

RO NN e

slnce been redrasséd. Accordingly, this BA has

'becomg 1nfructuops . The copy of the said order is

S o
placed on record. ‘ S : . ‘

(L. HMINGLIANA)/M(A) o (S. NARAYAN)/V.C.



